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tA 52l2Dr8 tn CP 251237 , 397 398/Ct3/r,lBl2014

(iii) Plrpose for which the premises could be us€d by proposed licensee

B) The Petitioner shall thereafter on receiving the informauon explore the possibility

of getting good proposal of Leave & License. The said proposal shall be placed

before the Board within 45 days for due comparison and approval.

c) The company shafl prace before this Bench the annuar statement oF Accounts

for the accounting period ended on 31.03.2018 and arso the Rent account

details on the nelt date of hearing.

5. This Petition IA 52l2ol A in Cp 261237, 3g7_3garcL,l j4B/2014 is disposed

of accordingly.

Date:30.08.2018
u9

(M.K. SHRAWAT)
lvlember (ludiciat)
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